In the Central Administrative Trikunal
. Calcutta Bench

MA 314 of 1999 ' , _ .
MA 315 of 1999 . | Date of Crder .a 30-6‘99

OA 1216 ef 1997
Fresent ¢ Hen'Ble Mr, D, Purkayasstha, Judicial Mepher

Smt. Laxmi Mukhepadhyay
Seuth Eastern Railway

Fer the Applicant : Ms, B. Banerjee, Advecate
Fer the Respendents: Nene

CRDER

| Heard Ld. Advecate M3, Banerjee en behalf of the applicant ever
an applicateon fer resteratien after cendening the delay eof 7(seven) éys.,
I is stated Wy the applicant in his applicatien that Ld. Advecate ef the
applicant get infermatien ef the dismissal erder dated 5;5.99‘0n 6.35.99
and she mentiened the matter en 7.5.99 fer restcration but was advised
te meve appropriate applicatien fer the same.

2. -1 have considered the submissien of 1d. Advecate of the applie
cant and alse censjdered the prayer of resteratien of the «riginul appli-
catien Ne.1216/97 which is dismissed en 3.5.59 fer default of the appli-
_cant, After censidering the material fact and submission ef the Ld,
Advﬁcate, I am of tho view that there is Suffiéient cause for cendening
the delay for resteratien, Accerdingly, MA 314/909 fer resteratien as
well as MA 315/69 fer cendenstien ef delay are 3llewed and the eriginal
‘applicatien Nei1216/97 is hereby restered te its eriginal number and file
affer setting'aside the erder .of dismissal dated 5.5.59, Accerdingly,
the case is adjcurﬁed te 30.7.99 and applicant'is directed te intimate
the date of hearing te the respendents by Registered Pest with A/D

=

( D. Purkayastha )
Member(J)

alongw;th @ cepy eof this erder,



